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Action Taken Report in the matter of “Amit Singh Baghel V/s Government
of M.P.”
Hon’ble NGT (PB), vide its order dated 18”’Ju1y, 2022 in OA no. 268/2022
‘Amit Singh Baghel Vs Government of M.P.’ directed under Para 4 and 5 of
summary as :-

4. In the evident from the report that there is no Stone Crusher Unit in the
name of M/s. Kesar star stone crusher at Village Rewara, tehsil Raghuraj
nagar, District Satna but there is a Crusher M/s. Stakeholders Associates,
C/o Arrow Associates, at khasra No. 98/1/KA, Village Raghuraj Nagar
District- Satna to which closure direction dated 03.06.2022 has been
issued by the Regional Olffice, MP Pollution Control board satna M.P. for
violation of Environmental norms but no action has been taken for
assessment of environmental compensation. A perusal of the report also
reveals that mining lease in the name of Manju Singh (Legal Heir of Late
shri Gopal Sharan Singh Mining Lease area 23.90 Hectares Khasra No.
172/2 & 173/2, Village Rewara, Tehsil Raghuraj Nagar, District Satna,
Jor the lease period of 20 Years i.e. from 28.04.2001 to 27.04.2021 has
already been surrendered by the Project Proponent to the District Mining
Office Satna (M.P.) vide it’s letter no. nil dated 25.10.2021 but there is no
mention as to what steps have been taken for reclamation / re-habilitation
of the mined area of the of the mining sites in compliance of mining
closure plan.

. The Joint Committee constituted by this Tribunal vide order dated
24.04.2022 is directed to further look into the matter and take Sfurther
remedial action by following due process of law in respect of these
aspects and compliance with environmental norms. Factual and action
taken report may be furnished within two months by e-mail at judicial-
ngt(@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF. The State PCB will be the nodal
agency for coordination and compliance.

In compliance of above direction of Hon’ble NGT, The Joint Committee
constituted by Hon’ble Tribunal vide order dated 24.04.2022 has further look into
the matter and take further remedial action by following due process of law in
respect of these aspects and compliance with environmental norms. The
Summary of Action Taken report in Compliance of Hon’ble NGT Direction dated
18.07.2022 is as under:-

1. The MPPCB has imposed Environmental compensation of Rs, 9,40,000/- for
the deficiencies and violations committed by the M/s. Stakeholders
Associates, C/o Arrow Associates, at khasra No. 98/ 1/KA, Village Raghuraj
Nagar District- Satna. (Annexure - 1)

Actinn talran Rannrtin NA 1Q /920799

Tnlv 2029 J/Z—j 2 Pama ?



Formula for computation of Environmental Compensation for M/s.
Stakeholders Associates, C/o Arrow Associates, at khasra No. 98/1/KA,
Village Raghuraj Nagar District- Satna,

EC=PIXNxRxSxLF

Where:

EC = Environmental Compensations,

PI = Pollution Index of Industrial Sector

N= Number of days of Violation took place

R = A Factor in Rupees for EC

S = A Factor for scale operations

LF = Location Factor

The calculation details of Environmental Compensation as per Hon’ble NGT
Guideline are as Below :-

PI = 80 for Red Category Industries/ 50 for Orange category industries /30 for
Green category industries. M/s. Stakeholders Associates, C/o Arrow
Associates, comes under Red category Industry. Therefore PI = 80,

N = Number of days of Violation took place. In this case, the date of Complaint
letter submitted to Hon’ble NGT is 16.02.2022. In this case, N is
calculated from 16.02.2022 to 03.06.2022 (i.e. date of closure order).
Therefore the value of N = 94 Days (based on 25 working days/month).

R = As per formula, minimum factor Rs. 100 and maximum Rs. 500.
As per Hon’ble NGT, it is suggested Rs. 250/-. Therefore R=
250/- (Considered),

S =1t is 0.5 for micro/small industries, 1.0 for Medium industries. 1.5
for Large industries. The Crusher unit comes under
micro/small category. Therefore, S= 0.5

i LF=If the Unit is located within 10 Km outer Boundary, then the

Standards are as table given below:-

S. No. Population * | Location factor # (LF)
(Million)
1. Less then 1 1.0
I 2. lto<5 1.25
3. 5t0<10 1.5
4. 10 and above 2
Population of Satna is less then 1 Million. Therefore, LF is considered as 1

Therefore EC = 80x94x250x0.5x1 = Rs. 9,40,000/- (Rupees Nine lakhs Forty
Thousand Only)
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Board has issued Notice to M/s. Stakeholders Associates, C/o Arrow

Associates, Village Raghuraj Nagar District- Satna vide Board’s Letter No. 3967
dated 07.10.2022 for Environmental compensation in compliance of directions
passed by Hon’ble NGT (PB). (Annexure - 2)

2. MP Pollution Control Board Satna has issued a letter to District Mining
Officer Satna for the status of steps which have been taken for reclamation /
re-habilitation of the mined area of the of the mining sites (i.e. Manju Singh,
Legal Heir of Late Shri Gopal Sharan Singh Mining Lease area 23.90
Hectares Khasra No. 172/2 & 173/2, Village Rewara, Tehsil Raghuraj Nagar,
District Satna) in compliance of mining closure plan.

The District Mining Officer Satna has submitted it’s reply vide letter
No. 1629 dated 16.02.2022. Mining Officer has informed that Mining unit has
submitted mine closure plan for approval to Regional Mine controller, Indian
Bureau of Mines, Regional Office Jabalpur, before the completion of Lease
9 | validity. Regional Mine Controller, Indian Bureau of Mines, Regional Office
h Jabalpur has approved the plan and directed to the mine lease holder to close the
mine after reclamation. The lease holder has closed the mine after compliance of
Closure Plan which has been verified by Regional Mine Controller, Indian Bureau
of Mines, Regional Office Jabalpur and issued “Certificate of Mine Closure™. After
issue of this Certificate, Mine has been surrendered to the District Mining
Department Satna (M.P.). The reply of District Mining Officer is hereby enclosed
for ready reference as (Annexure - 3)

(Suresh Jadav) (K.P. Soni)
r SDM, Raghuraj Nagar, Satna Regional Officer, MPPCB. Satna
/ QP)}“\”
00 \
(Ashutosh 1shra) ( H.P. Singh)
Mining Inspector Mining Ofticer
District Mining Office Satna District Mining Office Satna
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MADHYA PRADESH POLLUTION CONTROL BOARD

Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:it_mppcb@rediffmail.com
Bhopal, Date: 0 ‘i ffﬁ%ﬂ

p Tl
No. %< &/ /HOPCB/2022

To,
M/s Stakeholder Associates,
C/o Arrow Associates -
Village- Raghuraj Nagar
District- Satna
Sub - Imposing Environmental Compensation as per the directions passed by
Hon'ble NGT(PB) vide its order dated 18.07.2022 in O.A. No. 268/2022

Amit Singh Baghel Vs State of Madhya Pradesh.

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been

entrusted with the responsibilities of enforcement of the Environment Laws prevailing

in the state.
Madhya Pradesh.the Hon'ble Tribunal dealt with the issue of mining in District-Satna in

WHEREAS, in the matter of O.A. No. 268/2022 Amit Singh Baghel Vs State of
violation of environmental norms due to which dust spread over to the surrounding

field caused damages to the nearby crops.
WHEREAS, The Hon'ble tribunal vide its order dated 27.04.2022 constituted a

committee comprising of Collector, Satna and MP Pollution Control Board and directed
the committee to submit a Factual and action taken report. The committee submitted

its report on 27.06.2022
WHEREAS, you are operating stone crushing unit and during the site visit, it is found
that you have provided water sprinkler with the conveyer belts but not installed
adequate pollution control measures like - boundary wall all around the crusher unit,
proper screen cover of the crusher unit. It has only road side boundary wall, which has

been found damaged due to wind pressure etc; it is your mandatory duty to ensure that

there is no pollution.



MADHY A PRADESH POLLUTION CONTROL BOARD
‘an;., Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016
Ve Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:it_mppeb@rediffmail.com

THEREFORE, you are liable to pay the Environmental Compensation for the violation
of environmental norms to the tune of Rs 9,40,000 /- [ Nine Lakh Forty Thousand ] for
the period of violation i.e. from 16.02.2022 to 03.06.2022 as proposed by Regional
Officer, Satna calculated as per guidelines provided by the Hon’ble National Green

Tribunal.

You are, hereby, given an opportunity of hearing and submit your reply/objection (if
any) pertaining to above stated computation of Environmental Compensation within 15
days. In case no reply is received within 15 days from the date of issue of this notice,
above proposed Environmental Compensation shall be confirmed and compensation
amount shall be deposited in the following account -:

Bank and Branch

Punjab national Bank

Account No. 6310001200000043
Beneficiary Name Member Secretary
IFSC Code PUNB0631000

AND in case of failure, action is liable to be initiated against you under the Air
(Prevention & Control of Pollution) Act of 1981 and other relevant Act.

Endt.No..:Z3Q & & /HOPCB/2022

Copy to:-

For and on behalf of MPPCB

A. Mishra)
MempBef Secretary

Bhopal, Date:

/]
07 0CT 2022

1. The District Collector, SaJ!’;ra, M.P. for information and necessary action.
v Regional Officer, M. P. Pollution Control Board, Sadne;, for information &

necessary action.




p———

10 " (%) nn@cw’l@-f}’ ; } |

-

P Peldex (Tfei—3man) e, T (7.1)

, D ' E-mail modgmsat@mp.gov.in _
16,2,/ 2022, e Rt 3: 22

ITﬁ'T, / .'5‘) i, \\“ 2 ‘h
HOY0 WO Fimer At | 4 el 4 T
80T PraferT W HoWoh, 4 2
: \"’% /

R T Trohe) iR da S e bes /2022 (@if Rig aier
fovwg wevew w150 7 o) § RHAi® 18.07.2022 B e AT |

Wot— WoWo wREUr fagmor @, Wura @1 um wAie 2882/ R/
NGT(PB) / Uf=al / 22 “fiurel fAid 22.07.2022 |

| ———00———

SRIA favaiaeda weffd v & wrgm 9l T SIeR @

I A o § 5 s Ao Rie Afe Seriier . reeRer Rig @
T ST AT TEie TERISIR AT NaRT ¥ gt YT 23.90 RHOE &
W GHS FATURR Bq 27.04.2021 db & foru Wiga 9 ordfT off|
ﬁfﬂﬂ%w@?ﬁﬁ?@ﬁzzm.zomaﬁwa&‘aﬁm@@ﬁ%
PR ST GITT Bl A FH 81 T 7 | 3y gof B B use s
EN &1 W i, ard W oR, 8 sRifan seaR @ wHe
AIE eI O SIFAIET 8 O ST 1| FRANER SRiaE Sy
g & W s, aRde @ o, & srfen ey @ gR
ST FRloR WM 1 SR a1 797 v UeaR @Y AIeH TR e
FIAR T P RFeliem o= 48 % & iy A | veder gw
IS FeAlOR Wl 1 QI UTe R 83 WEH BT 99 fbar 7T | Rraa
gRT W19 FelloR @M & IR SWRId AT dolloR affrde o)
ferar wTar & | S Aféfae srgaR witeer 85 &1 BT MET ERT U
HR [T AT & TAT AT gl G R B oeR Sew wiee

& BT AT PR S Bg U fbar 2 NIRUS W
e B NIT (E29) TR FR & T Y i’mﬁ
He— SIRIGATTANR | | .\i gh{x\%/
BRI e
fSrem W (Wowo)
UL, T HAHIGP................. / @fest / 2022, | ...

yfaferd:— :
HOY0 UGyYT fraEvr a1, waieRvr uRwR, $—5, aRRT BreiE) iare
@1 SR el vd sf wriard) & gt

TR R @
walarerian st A Rrem
P ;’5‘?@ /3:?:: W (Howo)
frarr ; Ny,
‘ D N
i;'..«.,.us.-,.‘ | 7 k/\\' \(‘\\

10




= | s @7 sateyg
BT, 9. MP/Satna/Limestone/FMCP-o1/2020.2 1

ﬁ/sﬁwﬁr Hoy,

11

mmm

tnv‘a BT ’. GOVERNMENT OF INDIA

[T H=rerg CG“E’@ MINISTRY OF MiNES
R o) LRENEN &Y, INDIAN BUREAU OF mMinEg
C==1 ©O/O THE REGIONAL CONTROLLER oF MINES

maag-\r,' =1 1 22409 /2020
i R (Rfers SRS,

faga— ;ouom%m%ﬁﬁﬁmammﬁmw(ﬁamméo)
s

TTAIERIR—2017 & ; .
| - i 1 TTtmz4(1_?$sxavfaamﬁ:—q7rqam?n"r

o - q) STASHT / Fgodio o1 9= X0 18,03 /2020 |

2) IS wmEfeg BT TS gy 10/08 /2020 |
3) ST/ oo By 9= R0 18 /08 /2020, BriTerg ¥ TRy et
— 25/08/2020 l. .

Wﬁmﬁa%a%mmnowom%mﬁéﬁ%aﬁmmw
gsr 23.90 80) & far Y Wt Y 1o @ &5 eifay fep et u‘-mwm(s:mar Mine Closure Pian)

1

mmilmaﬁ?ﬁaﬁﬁrﬂmaﬁ%m& —

Mines & Minerals (Development & Regulation) Act, 2015, or the Mineral
Concession Rules, 2016 and any other laws including Forest (Conservation) Act,
1980, Environment (Protection) Act, 1986 rules made there under.

That this Final Mine Closure Plan is approved without prejudice to any order or
direction from any court of competent jurisdiction.

That the Regional office , Indian bureau of Mines, Jabalpur shall be informed
after completion of activities of Final Mine Closure Plan as per proposal of Final
Mine Closure Plan.

Yearly report as required under Rule 26(2) of MCDR- 201 7, setting forth the extent of
protection and rehabilitation works carried out as envisaged in the approved final
mine closure plan and if there is any deviation, reasons thereof shall be submitted
before 1% July of every year to the Regional Controller of Mines, IBM, Jabalpur.

The Financial Assurance submitted by you for Rs. 62,05,500/- (Rs. Sixty Two Lakh
Five Thousand Five Hundred only) is valid upto 27/04/2021. A new Bank Guarantes is
to be submitted on or before expiry of extended Bank Guarantee (i.e. 27/04/2021), if the
rehabilitation works not compléted by that time. Failing which and if the reclamation
work as proposed in the document is not completed as per time schedule than Bank

Guarantee shall be forfeited as per rule 27 (4) of MCDR, 2017.
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i d Government ol India

5&*.;. 'J Ministry of Mincs
S . Yoo Ui Bugeean of Mines

LT ] Office op g y

¢ Regional Controller of Mines

No.- '\-il’,‘S:linaf’Lxl:’I40

Dated: 29.07.2021

CERTIFICATE

In exercicn e , o . 1

Mi ercise of the Puwery conferred on me under Sub-Rule (45 of Rule 23 of
(% e ~ ) - o ;/'_," e ’L

Minerg] (,.ouscr\/auon and I_“)C\'clnpmmu Rules, 2017 delegated vide Notification

1:\0.’ '1‘-43()1(i,-’£7(§[31x'1:’2!’?14 daated 110 May 2017 and published iy ithe Garelic o
indiy dated 31~ Mayv 203 F | ’

rcbabilitatin;; Work 1n ace

I~

L herchy certify that the protective, reclumation and
ordance . the Final Mine Closure Plas approved vics,
ieler No. jp. Sms"s:x./l_imcx:1«.‘:;1:::’FI\'TCTE’~()l;‘2020~3I dated 24/09/2020 have bee.
Carricd owr in the Mining lease aver an area of 23.90 heet. in respect of Rewrn
Limestone Minc he : 7

G by S, Manju Singh in Satna district in the
Mudhya Pradesh.

- i
by ST 0 % 4

This Certificate iy issued w
lease areg from time 10 time

direction from any oo

ithout prejudice to any other luws applicable 1 the
and also without any prejudice 1o uny othor srsler e
utt of competent Jjurisdiction.

SRS

{Puitirgj Nenivalh
Regional Controlfer Ol Mincs

Jabalpur Regpion

To.
Smt. Manju Singh ‘ -
Legal Heir of Shri Gopal Saran Singh
Pushpraj Colony ’

Opposite 10 Andbra Bank,

Gali No.1 Sawma (M..)-185 001
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MINERAL RESOURCES DEPARTMENT
DIRECTORATE OF GEOLOGY AND MINING,
MADHYA PRADESH |
29- A Khanij Bhawan, Arera Hills Bhopal
Phone and fax 0755-2551795

Email: geology.dgm@mp.gov.in

e

No- \\ ) ZQ’ /Auction- 8 / Geology /. F.No.- 8 / 2021-22 March 29, 2022

Notice Inviting Tender

“Invitation of bids for grant of Mining Lease for Limestone, Bauxite, Iron Ore and Iron Ore
& Manganese Ore and for grant of Composite Licence for Base Metal mineral, Limestone,
Platinum Group Elements (PGE), Diamond, Graphite, Iron Ore and Rock-Phosphate

mineral”

In exercise of the powers conferred by Section 10A(2)(d), Section 10B and Section 11 of the
Mines and Minerals (Development and Regulation) Act, 1957 and in accordance with the
Mineral (Auction") Rules, 2015 notified thereunder, as amended from time to time, the
Government of Madhya Pradesh has identified:

a) 11 mineral blocks (7 blocks of Limestone, 1 block of Bauxite, 2 blocks of Iron Ore and 1
block of Iron Ore & Manganese Ore) for electronic auction and hereby invites tenders for
the purposes of grant of Mining Lease.

b) 16 mineral block (3 blocks of Base Metal mineral, 1 block of Limestone, 1 block of
Platinum Group Elements (PGE), 3 blocks of Diamond, 4 blocks of Graphite, 3 blocks of
Rock Phosphate and 1 block of Iron Ore) for electronic auction and hereby invites
tenders for the purposes of grant of Composite Licence. ' ‘

Accordingly, financial bids are invited in digital format only and technical bids are invited both
in digital and physical format from eligible bidders.

Eligibility conditions, date and time, terms, and conditions etc. for participating in the electronic

auction are provided in the Tender Document. Detailed Tender Documents along with

timelines, notifications, updates and other details for the e-auction process for the mineral

blocks are available in electronic form only and can be downloaded from the e-auction portal of

x.is'g).

MSTC Limited (https://www.mstcecommerce.com/auctionhome/mlcl/inde
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Interested and eligible bidders can register themselves on the above e-auction portal. On
successful registration, eligible bidders will obtain login 1D and password necessary for
participation in the e-auction process. Interested and eligible bidders can participate in the
bidding only after online puréhase of the Tender Document on payment of the Tender fee from
the above e-auction portal'. Any revision, clarifications, addendum, corrigendum, time
extensions, ete. to the tender document will be hosted on the above e-auction portal and on
https://www.ekhanii.mp.mv.in/ only and no separate notifications shall be issued in the press.

Model Tender Document and Mineral Block Summaries are available free of cost on the e-
auction - poftal | of - MSTC Limited website
(https://www.mstcecommerce.com/auctionhome/mlcl/index.isp) and Directorate of geology and

Mining website (https://www ekhanij.mp.gov.in).

List of Mineral Blocks for Auction

Price of Tender

Sr. No Name of ﬂ'lc‘_Bv‘IOCk District Mineral Document (in
o . Rs.)
‘Mining Lease (in accordance with Section 10A(2)(d) of. the Act)
1.| Bajna Iron Ore Block* Chhatarpur Iron Ore 500,000
2. I\K/E;‘;‘a‘::;e orI;oBr;ock? e and | alpur [ron Ore : 1,00,000
3.{ Gudha Limgstone Block* Pamoh Limestone 3 1,00,000
4.| Barmani Iron Ore Block Sidhi Iron Ore , 5,00,000
5. | Pahari Limestone Block: Salna Limestone ' 5,00,000

Mining Lease

6. g]z;r:krldi Sagod Limesteng Damoh Limestone 5,00,000
7.| Nimarmunda Limestone Block* Damoh Limestone 2,00,000
8.| Ghuinsa Limestone Block* ' Satna Limestone 2,00,000
9. | Sukha Satpara Limestone Block Damoh Limestonie 5,00,000
10{ Pachama Bauxite Block®* Balaghat Bauxite 5,00,000
11| Rewra Limestone Block # Satna Limestone 1,00,000

Composite Licence (in accordance with Section 10A(2)(d) of the Act)

Sohagi I\jlajhigawa Purwa

& Diamond Block Rewa Diamond 5,00,000
13| Khatamba Rock Phosphate Block Jhabua Rock Phosphate 5,00,000
14| Kachaldara Rock  Phosphate Jhabua Rock Phosphate 2,00,000 |

Page 2 of 4
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Block
15 Rupakheda  Piplouda  Rock Thabtiz Rock Phosphate ~ 5,00,000
Phosphate Block
16| Panihar Iron Ore Block Gwalior Iron ore 1,00,000
; Composite Licence '
17| Bhuyari Basemetal Block* Chhindwara Basemetal 5,00,000
18 Ghora  Chitawara Limestone Dhar Limestore 5,00,000
Block
Mordongri~™ (Jamtara) Platinum’ o 5,00,000
ik rare PGE ,UU,
Group Elements (PGE) Block hturear
20] Bargaon_Tarova Basemetal Block |  Chhindwara Basemetal 5,00,000
21| Belkhedi Basemetal Block Chhindwara Basemetal 5,00,000
22| Harsa 1 Diamond Block Fania ts Diamond 5,00,000
Chhattarpur
. Panna & . T
23| Harsa 2 Diamond Block ‘ Diamond 5,00,000
Chhattarpur
sf v _Chhat Gura_Bara | 4 lirajpur Graphite 5,00,000
Graphite Block
25| Ublar-Chagdi Graphite Block Alirajpur Graphite *5,00,000
26| Betwasa Graphite Block Alirvajpur Graphite 5,00,000
27| Netara Graphite Block - Alirajpur Graphite 5,00,000

Note: ~Auction of all these blocks are being considered as “Second Attempt™

7 Rewra Limestone Block is an expired Lease

Notwithstanding anything to the contrary in the Tender Document for the blocs being
auctioned in accordance with Section 10A(2)(d) of the Act, the State Govermment makes no
representation whatsoever, express, implicit or otherwise, regarding the accuracy and/ or
completeness of the information provided in the said geological report and the Bidder confirms
that it shall have no claim whatsoever against the State Government in this regard. The Bidder
acknowledges and hereby accepls the risk of inadequacy, mistake or error in or relating to sa.id
geological report and hereby acknowledges and agrees that the State Government shall not be
liable for the same in any manner whatsoever to the Bidder and their associates or any person
claiming through or under any of them. The Bidders agree and acknowledge that any mistake

or error in or relating to the said geological repart shall not vitiate the tender process, Mining
Lease and/ or MDPA, or render the same voidable,

Page 3 of 4
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The block specific Tender documents are available for purchase on the e-auction portal of MSTC

Limited (https:[{www.mstcecommerce.com[auctionhome[mIcl[index.isp). Last date for purchase

of Tender Document, on the e-auction platform is Tuesday, May 10, 2022 and the last date for
submission of the bid is Tuesday, May 17, 2022 on or before 17:00 hours (I5T).

Bidders may note that for composite licences the Mineral (Auction) Arpendment Rules, 2022
have dispensed with the requirement of indicating the division of the land into forest land, land
owned by the State Government, and land not owned by the State Government and the
requirement of demarcating the area using total station and differential global positioning
system and has provided the flexibility of demarcating the concession area using global
positioning system. However, the requisite demarcation in respect of certain blocks is
nevertheless being provided [as and where available] as part of the information memorandum.
Thus, the terms and conditions for auction of the said block remain unchanged.

,@f@&%%‘\o%\ﬂ//

Administration and Mining
Madhva Pradesh

[

Page 4 of 4
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&

/‘,‘,a’--nm‘“,;;‘ Government of Indiy
(5 ) Ministry of Mines
\\».‘("'-u"‘,{ Indinn Bureay of Mines
r,,.r:.::-:] Office of (he Regional Controller of Mines
2T
Noo MP/Sama/Lsi/149 Dated: 29.07.2021

h

CERTIFICATE,

In-exercise of the powers conferred on-me under Sub-Rule (4) of Rule 21 of
Mincral Conservation and Development Rules, 2017 delegated vide Notification
No.T-43010/CGBM/2601 4 dated 11" 'T'Vl:.ny 20017 and published in the Gazette of
Endia dated 3¢ May 2017 1, hereby, certify thal the protective. reclamation and
rehabilitation work in accordunce with the Final Mine Closure Plan approved vide
letter No, My Satna/Limestone/FMCP-01/2020-21 dated 24/09/2020 have beei
cartied out in the mining lease aver an arca of 23.90 heet. in respect ol Kewra
Liniestone Mine held by Smi. Mamju Singh in Satna district i the S of
Madhya Pradesh. '

This Certilicate is issued withou prejudice o any other laws applicable 1 the
!

fease arca from lime o time and also without any prejudice 10 any other e or

direction from anv court of competeat jurisdiction.

. ' " %\v\/’

‘ e
(Pu iraj Nenival)

Regional Controller of Mipes
Jabalpur Region

To,

St Manju Singh

Legal Heir of Shri Gopal Saran Singzh
Pushpraj Colony

Opposite 1o Andhra Bank,

Crali WNo.l Satna (MLP.)-485 001

|8
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‘ @
B0 W0 — 716/6/BG2020-21 §31° Q 9 FaAYR; &7 @ 30,/07 /2021

ufd,
mt. Manju Singh,
Legak Heir of Shri Gopal Sharap Singh,
Puspraj Colony,
Opposite to Andhra Bank, _
Gali No. 1,Satna (MP)-485001

T Hovo 14 & A Rie ¥ Rery ey Y90 Mg @ (7 23.9 80) B

ST T qE 4 TR Shery o @ e 1|

SR fivarwia waffa @m & fyg 5fe 9 21 SRIT @ @ Ry a@f e R
el 2017 & frm 2104) @ qeq ofw wE 42 YIS & U SWid S FHIT O
SN TR 1 T 8| @ @ Ry 59 e 3 qd A o @ T Q) de TRE A qE IR (Two
original Bank Guarantees) 7T 1 ¥ M 9 AT §5 TR 39 99 & W7 o X TR
ST S ¥ ¥ R e frerger @ -

1 | 9% TR I &1 et 9% BT 9 9 | Union Bank of India — Saina Branch
AT T S MR G RS % ey | BG No. 355601GL0000415 dated 30/11/2015 for an

) v . ~ | amount of Rs. 5,18,000/ -( Five Lakh Eighteen
g I A Uﬂft Y @ fafr od ﬁm -~ | Thousand only) valid upto 31/03/2021 and its extension
MRS &1 AT (Validity ) [ of validity upto 27/04/2021 vide letter dated

- 17/09/2020

2 | §% TR W SR A1 9% @ A9 4| HDFC Bank — Bhopal Branch
| gar o % TR IR TR @) aenify, | BG No. 062GT01182300001 dated 18/08/2018 for an

: & [ amount of Rs. 56,87,500/ -( Fifty Six Lakh Eighty
o TR W v B R 1§ Seven Thousand Five hundred only) valid upto

TR & T (Validity ) | 31/03/2021 and its extension of validity upto
| 27/04/2021 vide letter dated 17/09/2020.

e : 1. WA (< T I TR oy
M1 3 fawaiRa 95 TR ) |
2. @fer e faer FREmEel 2017 & fy
21(4) & BT AE¥IDH TV TH

( u#ﬁﬂm)
qH faas
TRAR | <RI, TEA@qR
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‘ of Indla
UNION BANK op 1ypIA ‘

(A Government of Indi.. :
. g ndia Undertaking)
Satna Main Br, Jai Stambh Choyyy. Satna, M.P. - 485 001

TeltFAX - 07672-236322,TEL 593 3% M-7225055158 TO 163

Email: cbssatnamaing unjonbankofindia.com

cmm—m——— ikt T T N - 0 ot et e e e e
______________________________

Ref. No. UBI/SAT-M/2015-16/.... : i Date: 30.11.2015

Registereq A.D.
To, :
The Regional Controller of Mines, ;

Indian Bureau of Mines,
Jabalpur (M.P.) -~

Dear Sirs,

Guarantee No.: 855601& LOOOD4'5
Amount of Guarantee: Rs, 5,18,000.06 only i
Guarantee cover from: 30.11.2015 tS",él‘i03.2021

Last date for lodgments of claim: 31032021

This Deed of Guarantee executed on 30th day of November, 2015 by Union Bank of India Satna
.Main Branch, constituted under the Banking" Companies (Acquisition and Transfer of
Undertaking) Act 1980, having its Central Office at Union Bank Bhavan, 239, Vidhan Bhavan
Marg, Nariman Point, Mumbai ~ 400.021, Maharashtra and amongst other places, a Branch at
Satna Main Branch, Jai Stambh Chawk, Satna (M.P.) (hereinafter referred to-as ‘the Bank)) in
favour of the Regional Controller of Mines, Indian Bureau of Mines, Jabalpur (hereinafter
referred to as the ‘the Beneficiary’) for an amount not exceeding Rs. 5,18,000.00 (Rupees Five
Lac Eighteen Thousand Only) at the request of Smt. Manju Singh (hereinafter referred to as

‘the Contractor/s’). -

This Guarantee is issued subject to the condition that the liability of the Bank under this
Guarantee is limited to a maximum of Rs. 5,18,000.00 (Rupees Five Lac Eighteen Thousand
Only) and the Guarantee shall remain in full force up to 31.03.2021 (Date of expiry) and
cannot be revoked on or before} the 31.03.2021. (Last date of claim) by the Bank or Applicant.

For Union bank of India

';’-;‘ i
i

20
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Bank Guamn%t%%o?:'.ﬁl—oo

BANK GUARANTEE o, CO.ACCEPTANCE BOND

+ Agreement on production of for Rs. 5,18,000 /- (Ru
Five lac e & Bank guarantee 118, /- (Rupees

ighteen thousy Rule 23F of MCDR, 1988
(amended). 74 Only) under |

, Satn : ch at the request of Smt. Manju
Singh(Lessee) do hereby undgrthgkm: 'g{a;ay the Regional Controller {if

: Mines, gapalpur, or any other officer /authority
nominated by the Controller Generql, Indian Bureau of ‘Mines, an amount
not exceeding Rs. 5,18,000 /. (Rupees Five Lac Eighteen Thousand Only)
against any loss or damage caused to or suffered or would be caused to or
suffered by the Government or towards non-compliance of provisions of Rule
23 AB and 23E of MCDR, 1988 i.e. Mine Closure Plan/Progressive Mine
closure Plan approved in respect - of -the mining lease for REWRA
LIMESTONE MINE, over an area of 23.90 Hect (59.06 Acre) granted by
State Government to Smt. “Manju Singh Legal Heir Late Shri Gopal
Sharan Singh (lessee) situated in REWRA Village Raghurajnagar Taluka
Satna District Madhya Pradesh State, by reason of any breach by the said

lessee of any of the terms or conditions contained in the Mine closure
plan/Progressive Mine Closure Plan

. We, Union Bank of India , Satna Main do hereby undertake to pay the

unt due and payable under this'Guarantee without any demur, to the
authority merely on a demand from the Regional Controller of Mines,
Indian Bureau of Mines, Jabalpur, or any other authorized by the
Controller General, Indian Bureau of Mines stating that the amount claimed
is due by way of loss or damage caused to or would be caused to or suffered
by the Government by reason of breach by the said lessee of any of the terms
or conditions contained in the Mining Plan/Mining Scheme or by reason of

to an amount not exceeding Rs. S;fi/S,_OFOOI- (Rupees Five Lac Eighteen
Thousand Only). o 3

We undertake to pay to authority on a demand from the Regional
Controller of Mines, Indlan"Bu{;gp of Mines, Jabalpur, or any other
officer authorised by the Controller General, Indian Bureau of Mines or Govt.

The payment 'so made by us undc@.t}ﬁs bond shall be valid iR EresteT oo
liability for payment there under and lessee shall Hane 1 Slin woat
for making such payment. e

shall continue to be enforceable till g} the dues of the Government under or

its claims satisfied or
an Bureau of Mines,
troller General, Indian
Flna) Tms and conditions of the said

A Mine Closure Plan have been fully and

by virtue of said agreement ha"%{hec,n fully paid s
discharged or till Regional Conk‘ﬂucr of )ll\/lli)ncs It
Jabalpur, or any other officer au&;odzc d by the Con
Bureau of Mines, certifies thatithe .

Progressive Mine Closure Plan/

@
00415

N



Bank Guarantee No35553§.000;%

6. We further agree that the Re ion r of the Mines, Indian Bureay

" of Mines, Jabalpur, o, ang oﬁ'ﬁe?:}?ﬁ’zr authorized by the Controller

General, Indian Bureay ' of Mineg shall ‘have fullest liberty without our

consent and withoyt affecting i, by e e obligation hereunder t,

vary any of the termg and conditiong ir‘the said Agreement or to extend time

of performance by the said Lessee from time to time or to Postpone for any

time or from time tq time anq POwers exercisable by the Regional Controyer

of Mines, Indjan Bureay of Mines Jabalpur against the said Lessee and to

forbear or enforce any of the te’rms and conditions relating to the said
Agreement, . . il

We, Union Bﬁnk of India , Satﬁ; Main Branch shall not be relieved
from out liability by

reason of any gych variation, or ’ex'.ccnsio'n being granted
to the said Lessee or for any for bearance, act or omission on the part of the
Regional Contro)ier )

{ Mines, Indian Bureau of Mines, Jabalpur, or any
indulgence to Regional Contr,

oller of Mines, Indian Burean of Mines,
Jabalpur, to the saig Lessee or any manner or thing whatsoever which under
the law relating to sureties

would, but this provision have effect of so
relieving us, : o
7. This Guarantee will not be dischargé@_ijidﬁe to the change in the constitution
of the Bank or the Lessee, § '
8. We, Union Bank of India, Satnafﬁaip Bfanch 'lastly unde{takecg::ext;:
revoke this Guarantee during its currency except with the previous

of the Regional Controller of Mines,_:'vln'dian Bureau of Mines, Jabalpur, in

i i ing contained herein;
> g?tmmétindlﬁgi?iﬁyyﬂimgér this Bank Guarantee shall not exceed Rs.
5,18,000.00 (Rupees Five Lac Eighteen Thousand Only)
(b) The Bank Guarantee shall be _vallq upto 3:1.03:2021. sl o the
(c) The period of Bank Guarantee submitted is vahd_ fc_>r the perx}g to g
proposals-given in the mining plan/scheme of mining /PMCP etc.

art thereof
iable to pay the Guarantee amount or any p ;

ﬁxx-ledgf this Bar?kyGuaranteé and only if served upon us a written
claim or demand on or before 31.03.2021.

; enca i t case the
ank guarantee is to be-encasheq through the court, in tha
IO'}r'tythe gel’ : egional Office, IBM is located) court will have jurisdiction.
city w R al O M ca

' i its hand
witn f the Bank through jts authorized officer has set i
e d f:;;vg?x;g 1000.00 on this day of 30.11.2015 at Satna.
and e-s .

or Union Bank of India, Satna Main Main Branqp,

fo! L

MOMeRdT® Sahvesta/
\90660,
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It is evident from the report that there is no Stone Crusher Unit in the name of M/s. Kesar Star Stone

Crusher at Village Rewara, Tehsil Raghuraj Nagar, District. Satna -but .there is.-a.-Crusher M/s.
Stakeholders Associates, C/o Arrow Associates, at khasra No. 98/1/KA; -.V.:i!laﬁe Ré’gl’lmréj;Na_gat, District

©  _ Sama to which closure direction dated 03.06.2022 has been issued: by, the B@hjp;g}‘a}_g Office, MP

~ = Tollution Control Board Satna M.P. for violation of envifonmental no\rgh.sf'bﬁ{‘,nq eptipnfimsbeenztaken =
L #i for assessment of environmental comipensation: A.pérm;al}'dﬁlhq:xréﬁd'{hél_s:‘tj févaa!&ﬁﬁg e R e
" (he name of Manju Singh (Legal Heir of Late Shri Gopal Sharan Singh Mining Lt3se area 23.90

, Hectares, Khasra No. 172/2 & 17372, Village Rewera, Tehsil Raghuraj- Nagar, District Satna for a lease
- period of 20 Years i.c. from 28.04.2001 to 27.04.2021 has already been surrendered by the Project
Proponent to the District Mining Office Satna (M.P.), vide it's letter no. nil dated 25.10.2021 but there is

' “ Lo mention as to what steps have been taken for reclamation /re-habilitation of the mined area of the
mining sites in compliance of mining closure plan.
The Joint Committee constituted by this Tribunal vide order dated 24.04.2022 is directed to
further look into the matter and talee further remedial action by following due process of law in

.@ respect of these aspects and compliance with environmental norms. Factual and action taken
= report may be furnished within two mionths by c-mail at judicial-ngt@gov.in preferably in the
: form of scarchable PDF/OCR Support:PDF and not in the form of Image PDF. The State PCB will

be the nodal agency for coordination and compliance.
mm%ﬁagavﬁé?‘mm&aan%w%a@qmﬁwgaﬁmaﬁﬁﬁézmﬂu@a
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ltemi No.01

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(By Vidco Conl’crcncing)

Original Application No. 268/2022

Amit Singh Baghe] ...Applicant
Versus
State of M.P.

<3 ' ---Respondent L
e

& -~
.

Date of hearing; 18.07.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR, AFROZ AHMAD, EXPERT MEMBER

Applicant: None.
b3 Respondent: Ms. Nidhj, Advocate for M.P.P.C.B.

- Application is registered based on a Letter Petition received by Post.
' | ORDER e

e Ay

e figs
45 v,

¥

- Amit Singh
Baghel resident of Gram Bachwaj, Tehsil Raghurajnagar District Satna
.O Madhya Pradesh are that lease period of Kesar Star Stone Crusher in 8
A}

and damages their crops. Owner of the stone crusher is also using heavy

vehicles which damages the roads.

2 Vide order dated 27.04.2022, this Tribunal constituted the Joint
Committee comprising of State PCI3 and Collectar, Sutnu Distriet ang

directed the same to submit factual and action tuken report within two

months,




D

0. A. No. 268/2029

3. i ;
In Compllance thcreo{.. the Joint Committee inspected the are

29-0’5.2022 and has submitteq report vide email dated 27.07.2022.

relevapt part of the report is reproduced as under:-

“ X X X X X
During visit, geographical coordinates,
other relevant information were also coll
incorporated in the Report. The main obsery
are given below:

1.

photographs and
ected which are

There is no Stone Crusher Unit in the name of M/s. Kesar
Star. Stone Crusher at Village Rewara, Tehsil Raghuraj
Nagar, District Satna,

However, there was q mining lease in the name of "Manju

Singh (Legal Heir of Late Shri Gopal Sharan Singh" Mining

Lease area 23.90 Hectares, Khasra No. 172/2 & 173/2,

Village Rewera, Tehsil Raghuraj Nagar, District Sat

lease period of this mine was for the period of 20 Ye

Jrom 28.04.2001 to 27.04.2021. This Mine has been already

surrendered by the PP to the District Mining Office Satna

(M.P.), vide it's letter no. nil dated -25.10.2021. - Annexure -

2.

3. At Village - Dewra, there is a Stone Crus
M/s. Stakeholders Associates,
khasra No. 98/1/KA, Vil
Nagar, District - Satna (M.P.
Dewra, which is just adjac
Raghuraj Nagar, District-
has consent under Air an
'10.02.2023. Annexure- 3,

. During the visit, it is found that above stated stone crusher
‘Le. M/s. Stakeholders Associates, C/O Arrow Associates
has provided the water sprinkler with conveyer belts but it
does not have adequate pollution control measures like -
boundary walls all around the crusher unit, proper screen
cover of the crusher unit. It has only road side boundary
wall, which has been found damaged due to wind pressure
ete,

5. We have tried to call the Petitioner Mr. Amit Singh Baghel on

mobile no. 7000258740 to know the facts, but the call has
not been received by him. :

na. The
ars Le. -

her in the name of
C/0 Arrow Associates, at
age Dewra, Tehsil - Raghuraj
)- This Stone crusher is located at
ent to the village Rewera, Tehsil -
Satna (M.P.). This stone crusher
d Water Acts with validity upto -

5

Actlon Taken by MPPCB

l. The Regional Office, MP Pollution Control Board Satna M.p.
has issued closure direction dated 03.06.2022 ¢
unit ie. M/s. Stakeholders Associates,

' Associates, at khasra No. 98/ "/KA, Village D
Raghuraj Nagar, District - Satna {MP.), direclin

o the crusher
CIO  Arrow
ewra, Tehsil

g them not to - ;:

27

) Amit Sihgh Baghel Vs. State of 3;

a on

The

ations of the team
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0. A. No. 205 2022 Amit Smgh Baghel Vs. State of M.P.
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operate the Crusher Unit till proper rectifications are done. -
Annexure-4.

Summary:- by

1. There is no Stone Crusher Unit in The name of M/s. Kesar
Star Stone Crusher at Village Rewara, Tehsil Raghuraj
Nagar, District Satna.

. At Village - Dewra, there is a Crusher M/s. Stakeholders

~ Associates, C/o Arrow Associates, at khasra No. 98/ 1/KA,

Village Raghuraj Nagar, District - Satna (M.P.). This Stone
crusher is located at Dewra, which is just adjacent to the

o

f : village-Rewera, Tehsil Raghuraj Nagar District- Satna (M.P.).
3. The Regional Office, MP Pollution Control Board Satna M.P. v
~H has issued closure direction date! 03.06.2022 to the crusher :
unit iLe. M/s. Stakeholders Associates, C/O Armow L
2 Associates, at khasra No. 98/1/KA, Village Dewra, Tehsil -

Raghuraj Nagar, District - Satna (M.P.)., directing them not to
operate the Crusher Unit till proper rectifications are done.”

L

4. It is evident from the report that there is no Stone Crusher Unit in the

name of M/s. Kesar Star Stone Crusher at Village Rewara, Tehsi Raghuraj

E
i

;4_.5 Nagar,_,DL;strict Sdéna but there'is a Crushér M/s. Stakehaldcrs Associates, C/o

fi /’er-ow Associates,j at khasra No. 98/1/KA, | Village Raghuraj Nagar, District -
Satna to whichclosure- dxrccnond%tcd -03.06:2022" has Zﬁ"éé“i’i?.iéﬁéﬁ“éfd ‘by the
;;;ﬁéé"ia’ﬁ“é“i'*“omé‘e ME: Polhitio V'ControlfifgggzrﬁfjS%EB%EM;._E:“:T{@:iiiBii‘iifiEiff';'ij{:;" o

ofs

o cnvironmcntal'compcnsatxop;}‘fAfpcxjggal f ft{x:lfb?{cport\:glWS‘S):};FQY‘Cfﬁl‘["sff-'thatfiﬁigﬁ}iém 1

D

¢lease in’the name of Mariju Singh (Legal Heir of Late Shri Gopal'Sharan Singh'
(- Minirg Lezise area 23,90 Hectares, Khasra Noy 172/ 2 &173/3, Vilage Réwers,

{Tehsil'Raghuraj’ Nagar,”'Dzstnct Satna for a: lease penod of‘20 Years e from;

(128:04.2001°t§/727,04,2021; has "already’ been’ syrrendered by the’ Project
(Propenent o7 thi; District Mining;Office:Satnas (M:P.); vide?Its letter noinil "

dated 125/10;20217but there i no’; 'merition as’to;what, é'tifﬁ':i“ﬁhhvc ‘been;taken: -

PR

r~fnr*'fi'k:'c'”lafmatib’ﬁ‘i'v/i‘éiﬁnﬁllltat!on ‘afithe mlncd arcn ‘of ‘the mlnmg sites diniy

i compliancc of! miningclosurc plun. 7

wah o

-

5. “Ther Joint Commitee constituted by this Tribunal vide order dated

24.04.2022 is dirccied to further look into the¢ matter
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- remedial action by following due process of law in respt

Wil e 2

S
«ct of these aspects and

i i i i X 13
compliance with environmental norms. Factual and action taken report may

be furnished within two months by e-mail at judiclal-ng(@gov.in prcfcrably in

the form of searchable PDF/OCR Support PDF and not in the form of Image

‘PDF. The State PCB_will be. thc nodal agency for coordination and

iipliance.

~ List the matter for fﬁrther consideration on 12.10.2022.

I

A copy of this order along with a copy of the application be

forwarded to the State PCB and Collector, District Satna by e-mail for

requisite compliance:

Arun Kumar Tyagi, JM

Dr. Afroz Alhhmacd, EM

July 18, 2022
AG





